Central Admlnlstratlvp Tribunal, Principal Bench

Ed 0.A. No. 1566 of 1995
. . ] J [ N o
New Delhi this the Sl day of Oetober, 1999

Hon'ble Shri S.R. Adige, Vice Chairman(A)
Hon’ble Shri Kuldip Singh, Member (J)

5. Eamlesh Massey D/o Shri S. Masgse
R/c Q.No.2 Type 2 (Staff Quarters
Children Home Compley,
Alipur ‘
Delhi. Anpplicant

1 Union of India through
its Secretary,.
Minigtry of Welfare,
Zhasir: Bhavan,
Mew Delhi.
2. Government of NCT of Delhi
through itg Secretary (Health)

5- S8ham Nath Mare

Delhi-54,
previously Secretary (Health)
Delhi Administration,
5,. Sham Nath Marg,
Delhi-54
2. Directorate of Sccial Welfare, ice
Govt. of NCT of Delhi
5, Sham Nath Marg
Dalhi-54
4, Joint Director
Directorate of Social Welfare,
Government of NCT of Delhi
Canning Lane (0ld ITU Building)
# Easturba Gandhi Marg,
New Delhi . .Respondents
X .
Shri Ajesh Luthra, proxy counsel for Ms. Jvotsana
Eaushik, Counsel! for the respondents

By Hon'ble Shri Kuldip Singh. Member (

Comat
et

hy Ms Kamlesh Massey who is working as a Staff
Nurse under the Directorate of Social Welfare of

the Government of HNCT, Delhi. In this 0OA she has



2,
raved that she is erfititled for Uniform Allowance,
Allowance and I raing Allowance as the same

are admiszible under the ruleg and the order of the

Government of India and which are being paid to
other Staff Murses in the National Capital
Territory of Delhi from time to time as per. the

jovernment of India.
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It is stated that ap a qualified
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Staff Nursze and was appointed to the post of Staff

Exchange and the respondents Nos 3 and 4 are
directly, responsible for all appointments/service

3 It is further pleaded that the appeiniment
letter izsued by the respondents mention a pay
scale of Reg.4256-640 plus DAL and usual
allowanoes The scale was reviged from time to

the same along with appointment terms and
condifions,
4, She: further claims that the payment of

ugsual =allowances like uniform allowance, washing

allowance and nursgsing allowance have heen paid to
all the 2taff{ nurses working in all the
catablishments eycept the Staff Nurses working

Delhi where the pli cant  is emploved. Thege
allowances are alsoc paid . by various other
departmenta/hospitals/institutions such as  ATTMS
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PGI Chandigarh and NIMHANS Bangalore but no uniform

allowance, nursing allowance and washing allowance
has heen paid to  the staff nurses of the
respondents—department by the regpondents.

5 1t ig further pleaded that the applicant
and other staff nurses working under the

Nirectorate of Social Welfare which is a department

nurses who are working under the Government of NCT,

Delhi in the Department of Health are bheing paid
these allowances Thus the applicant and her
aolleagues of Social Welfare are being

Articla 14 of the Constitubion of In
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representations alleged to have been made, but to

o, Regpondeants have filed their

counter-affidavit and they have gtated that the

propesal  for grant of uniform allowa
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ce, ursing
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allowance and washing allowance was sent to the

't of India, Ministry of Welfare, New Delhi

on receipt of the

v

representations from the gtaffl nurses working in

(

he Directorate. It was stated that the matter i
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stil! under consideration with the Government of

igs denied that any decigion has bee
3

¥

taken to withhold the grant of allowances by the
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v’ . Ye have heard the learned counsel for the

partiss and have gone through the records.

8 From a persual of the record we find that:
the facts that the apprlicant is working as a staff

nurse and wasg appointed ag a gualifiesd stalf nurse

after having' been  spongored by  the Employvment
Exchange iz not denied The only dispute 1is
raegarding pon-payment of uniform allowance, washing
allowance and nursing allowance To that extent
also, the department has sent the repreasentations
G the applicant and her c¢olleagues to  the
Government of India as long back ag in 1983 and
1991 It appears that no decigion has heen taken
by the Government of India

9 From the perusal of the record we also

India through Secretary, Minigtry of Welfare,
Shastri Bhawan was =also sent Lot  nobody had

of  Union of India The counter-affidavit has been
filed by respondent Nog.2 to 4, Government of NCT,
Delhi and Depariment of Social Welfare only, which

India was not serious
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means that the Governmer

to contest this case.

%))

uniform allowance and washing allowance whio
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Azircular  1s 13.7.1998. There

revigsed from time to time and the =aid
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nursing allowance by circularsg dated 2.7.98 and
28.7.98
i1 We further mention that there is no denial

alsc s=imilar to the other staff nurses who are
governed by these circulars and are getting the

digcrimination against the applicant. It ig a

compulscry so we find that the applicant is also
entitled to all three allowances, i.e uniform






